o‘a/

AN 1927 ]6Y

Notes of the Registry

Orders of the Tribunal

M%ﬂm« ey

“M . m.a___
) R
P '

Va e Do.ry .2

‘l v
ORDER DATED: 20.03.2006

Applicant having faced a minor penalty vide

order under Annexure-10 dated 18.05.2000 preferred an
appeal under Annexure-11 dated 27.12.2000. No heed
having peen paid to his said appeal memo placed at
Amnexure-11, the Applicant su’bmiﬁed a Tepresentation
under Annexure-12 dated 18.05.2001. Having heard
nothing from the Respondents, the Applicant has filed the

~ present Original Application under Section 19 of the

Admumstrative Tribunals Act, 1985. A copy of this O.A.
has already been served on Mr. R.C.Rath, Ld. Standing .«

Counsel for the Railways.

Heard Mr. Agasti Kanungo, Ld. Counsel
appearing for the Applicant and Mr. R.CRath, Ld.
Standing Counsel for the Ralways and perused the

matenials placed on record.

It appears the appeal under Annexure-11

~ dated 27.12.2000 was time barred. But on perusal of the

~appeal memo under Annexure-11 dated 27.12.2000, it.s
B S

appears that that Applicant/Appellant gave some reasons "~
for delayed submission of his appeal. The explanation for

delayed submussion of the appeal appears to be covered

urider Section 14 of the Limitation Act.

In the aforesaid premises, sinpe the appeal of
the Applicant, as submutted under Armjr"exure-l.l' dated
27.12.2000, 1s still pending, without entering into the
merits of the matter, this O.A. is hereby disposed of with

direction to the Respondents to give consideration in the

matter (of appeal) and pass a consequential order by
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taking nto consideration the explanations (for appeal)
gilven by the Applicant. In all faimess of the things, since

it lis said by the Ld. {f,‘wun&ie% for the Applicant that the

offiginal dispute (relating to transfer) is still pending in
the Hon’ble High Court of Orissa in O.J.C.No.

4384/2000, the Respondents should keep that aspect of
th¢ matter in mind while dealing with the a appeal of the
Applicant. The Applicant, in order to show his bonafide

shpuld a?so pia{:s before A ppt‘:,ﬂzaéc Authority the up to

With  the mom aid iﬁ’.)r‘.&:ﬂ'dii%ln and

digection, this Original Application stands disposed of.
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copies of this order to

-

spondents, along with copies of this O.A., and free
copies of this order be sent to the Applicant in the

addlress given in the Onginal Application, 'to the

|

k;uﬁimw m‘mmﬂng for the Applicant and to Mr.

<

R.¢C Rath, Ld. St an ding: Counsel for the Railways.




